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13.19 hrs.

RESOLUTION RE: CONTINUANCE
OF PRESIDENT'S RULE IN KERALA

The Minister of State in the Minis-
try of Hone Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Sir, on behalf
of Shri Gulzarilal Nanda, ] beg 1o
move the following Resolution:—

“That ihis House approves the
continuance in foree of the
Proclamuiion dated 24th March,
1965, in relation to the State of
Kerala, issued under article 356 of
the Constitution by the Viee-
President of India, discharging the
functions of the President, for a
further period of six months with
effect frorn May 11, 1966."

13.19} hrs.

[Mgr., DEPUTY-SPEAKER in the Chair]

I need nut recapitulate the history
leading to the issue of the Proclama-
tion on the 24th March by the Vice-
President, as the House had approved
of this Resolution on the Tth May, 1865.
This Procramation was extended by
resolution of this House on 8th Novem.
ber, 1865 for a period of six months
from 11th November, 1963, and this
period expires on the 10th May. The
grounds for which the Proclamation
had to be continued in force are well
known to the House and the continu-
ance in fore* of that Proclamation has
been approved by this House,

Members would, naturally, be anxi-
ous to see ‘hat a popular government
is set up in Kerala as quickly as
possible. 1 may say that the Gov-
ernment al o shares the same view
because however benevolent and demo-
cratic a manner in which the Presi-
dent’s rule may be carried on by the
Governor and his officers, it cannot
substitute 3 democratic responsible
Government and the people of Kerala
would alwiys feel that they are

deprived of a popular responsible
Government. [ appreciate these feel-
ings and share the view. Tt ia, there-
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fore, that the Government is nlso keen
to see that the President's rule is 1ot
continued any longer than is nects-
sary.

The Government has examined all
the possibilities. Having considered
this question whether the present
Proclamution should be extended for
a further period of six months or not
und after considering all the relevant
fuctors, the Government have come
to the conclusion that further con-
tinuance of the President's rule has to
be extended for another period of aix
months.

Shri Vasudevan

151¢6

Nalr (Ambala-

puzha): Where is the Governor's Re-
port this time?
Shri  Hathi: The circumstances

which led the Government to this
conclusion are that, if the elections are
immediately held after the expiry of
the present Proclamation, in the Gov-
ernment's opinion and judgment, no
political party has any clear chance
of winning elections. Even if the
judgment of the Government may not
be right and even if it is decided that
the Proclamation should cease, it will
not be possible to hold fresh elections
just now, at least till the monsoon is
over, that is, before October-Novem-
ber, 1986.

In view of the General Elections to

be held in February, 1967, holding
elections in Kerala earlier will not be
worthwhile. Under these circumst-

ances, it is rather reluctantly that I
come forward before the House with
this Resolution.

1 would like to mention that, as I
have said already, the President's rule
however benevolent it may be cannot
substitute & democratic responsible
Government.

Shri Vasudevan Nair: Who sald TF
is a benevolent Government? It Is
such a useless Government.

Shrl Hathi: | have already said it.
With that end in view, if something
could be done, we have been trying
to meet the Members of Kerala. We

have met during this year and we
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have met for about five times out of
which twice we held a meeting of the
Consultative Committee in Trivandrum
itself so that the Members of the Com-
mitlee also could know the local prob-
lems and also discuss them with the
local people there. More than a dozen
Bills were discussed and issues relat-
ing to the ectonomic development of
Keraka in the field of food, irrigation
and power were also discussed. The
Committee had also the opportunity
of having the Food Minister, the Rail-
way Minister, the Deputy Chairman
of the Planning Commission and the
Minister of State for Planning for
discussing various questions of import-
ance,

Shri Harl Vishnu Kamath (Hoshon-
gabad): On a point of order, Sir.
When the affairs of Kerala which have
been wrongly deprived of its Legisla-
ture are being discussed and the
Minister js reading out an interesting
speech, I think, there should be a
quorum in the House,

Mr. Depuity Speaker: The bell is
being rung....now there is quorum,

ShAd Hathi: The most imporiant
question which had been baffling the
Government of Kerala for all these
years is the problem of encroachment
on Government forest lands. A sub-
committee, as the Members know,
has been appointed to look into the
question. Its report has been receiv-
ed and is under the consideration of
the Government and the decision
which will >merge out of this will be
@ policy decision and a State policy
will be evelved aboui this problem
which has remained unsolved yll these
years., It is also decided that pend-
ing consideration of the report, the
staius quo will be maintained. There
seems fo be some misapprehension
amongst sojne Members that evictions
will continue pending this. I may
assure, the status quo will be main-
teined and no evictions will be had.

Shri Vasudevan Nair: May I know
whether the hon. Minister is correct-
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Ing the answer that he gave to the
question sometiime back?

Shri Hathi: In case any Jland is
acquired for the purpose of a project,
then, naturally, eviction will have to
be done--that is a different matter—
but not on the ground of encroach-
ment, If some land is acquired for
the purpose of a project, then evic-
tion will be had.

Shri Vasudevan Nair: The Parlia-

mentary Sub-Commitiee took into
consideration all thesp faclors and
they submitied a report. You have

promised that report will be considered
first and then only a decision about
the evictions will be taken. Are you
going back upon that assurance?

Shri Hathl: I am not going back.
That is why I am again mentioning
very clearly that pending the decision
which the Committee will take on the
report, there will be no eviction, This
is what 1 say. There is a slight
misapprehension or misundersianding
that supposing some land is acquired
for a project, what will happen? Iam
sure il cannot be acquired in so short

a lime. Therefore, ihat question also
should not arise. [ wantl to make this
clear thal no eviction will be had

and that the status quo will be main-
tained till the Committee lakes a deci-
sion.

There were a number of other ques-
tions which were raised. I would not
like to go at length into all these
guestions now because we will have an
opportunity of discussing these ques-
tions within the next two days when
the Kerala Budget will be before the
House. My Resolution is for the con-
tinuance of the President's rule for a
turther period of six months.

1 move.

Mr, Depuly-Speaker:

moved:

Resolution

“That this House approves the
continuance in force of the Pro-
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(lamation dated 24th March, 1965,
in relation to the State of Kerala
issued under article 358 of the
Constitution by the Vice-President
of India, discharging the functions
of the President, for a further
period of six months with effect
from May 11, 1966."

Shri Ranga (Chittoor): Mr. Deputy
Speaker, Sir, I rise to oppose this
Motion.

I am extremely  sorry that  the

Uniop, Government should have re-
duce-d 1self to this position that in-
stead of  becoming the author of
democracy, it becomes the author of
diclatorship and tyranny. They say
that they themselves de not want
dictatorship or tyranny, that they are
very much in love with popular res-
ponsible Governmeni, but whal ac-
tually they are doing is just what any
dictatop would do. It would only
mean this that if the present ruling
Party were {o succeed in any general
elections, and even in States, in gett-
ing o workable majority or emerging
as the single largest Party with only
o few voles more needed lo guin a
majority, they would llke to allow
ropulay institutions to function therc
hut not otherwise. Ewven when they
do not have a majority, they wish 1o
exercise the privilege of distributing
power or selling power, as it were,
among other Members of the Legis-
lature belonging to the other parties
in order to manufacture s workable
majority and run the whole show.
When they fail to achieve these two
objectives, when these two mvans are
denied to them, that is of
getting a clear majority by themselves
and manufacturing a majority
somehow or other by political pro-
stitution, they have no interest in
democracy and democratic institutions,
and they would like to take advariage
of this constitutional provision in
order to bid good-bye to popular
inslitutions and responsible govern.
ment.,

This Government stand self-con-
demned in the methods that they have
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adopted, in their vain efforts to gain
o majority in Kerala. They have gone
vut of their way to put in jail a large
rumber of the political leaders of
Kerala belong to one  political
party, namely the Left Communists.

Shri Bibhuli Mishra (Motihari):
All the political parties combined to-
gether alse could not form a govern~
ment

Shri Ranga:
under the DIR.

They imprisoned them

Shri Hathi: Now. they are nol in
Jail.

Shri Ranga: At that time they
were  imprisoned.  Goverrment had

put  them in jail and hoped for a
majority for themselves. But as ille
luck would have it for them, the
people in Kerala refused to accept
the decision made by the Government
against those leaders and elected those
very same leaders to the Assembly.
And why did Government put them

in jail? They wanted the country as
a whole to accept those people as
traitors, ‘They looked upon them as

traitors, and then appealed to the
people to accepl their judgment that
those people were traitors, but the
people of the State refused lo accept
that judgment. Today, Government
themselves have accepted the decision
of the people that those people are
not, after all, traitors but they are
also citizens, and they are also patri-
otic people and they are entitled to
exercise all the civil liberties and
fundamental rights that all the rest
of us are entitled to exercise and
cnjoy, and that is why Government
have released them all unconditionally.
What does this show? This shows that
the Government stand self-condemneq,
That is, the step taken by the Govern-
ment at that time which was not
approved of by the people at that time
is not approved of by he very same
Government now. The only differen-
ce ix that two years have clapsed
since then [n these two yrars Gov-
einment raight say that things have
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changed. Bul have they changed to
such an extent that the DIR should
go? Government themselves say that
they have not changed much, and they
have not changed to such an extent
that the DIR should go, and that the
Left Communists should be branded
as traitors or as enemies of the coun-
try but the Left Communists are en-
titled to function as a political party
just as well as any other political
party. Therefore, what other judg-
ment can &ny reasonable man come
to except this that this Government
had made a wrong judgment on that
occasion and they have continued to
make that wrong judgment till today,
and, therefore, they stand self-conde-
mned?

Then, where is the guarantee, now
that this Government have got used
to this method of making short shrift
of our democratic institutions, that
they are not going to set aside demo-
cralic institutions in other Staies also
at the end of the general elections if
they were to find themselves in &
minority, that is, if they were to find
the ruling party to be in g minorily
in a number of States? And where
is the guarantee that in @ number of
States the ruling party is not going
1o be in a minority? And if they are
going to be in a minority and if they
nre going o pursue the same unde-
mocratic methods that they have pur-
sued in Kerala, how can this House
in dll conscience give this power re=-
peatedly to Government to continue
te set aside these democratic institu-
tions?

Thirdly, why do they not want
clections now? Did they not have
elections in similar eircumstances once
before in Orissa, just a few months
cnly before the general elections were
going to take place in the whole of
India? But why is it that in this State
they do not wish to do it? For, for
the last two years, they find that they
have not done enough and they want
another six or ten months to carry on
their political log-rolling and a regu-
lar political process of prostituting our
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political leadership in the different
political parties to such ap extent that
it would be possible for them to
manufacture a workable majority, and
for this, they want to have some more
time. They do not want this addition-
al time in order to improve (he State
by having some developmental plans;
they do not want to implement the
developmental plans to improve the
economy of that area and then present
an improved Stalte of Kerala un a sil-
ver plaiter to the democratic leaders
who would be expected to come into
power at the end of the next gencral
elections. They do not want to do any
such thing. All that they want to
do is somehow or other to go on
managing or mismanaging their poli-
tics ip, that State and use the funds
that are placed so arbitrarily at the
disposal of the Governor and the Ad-
ministration in an irresponsible man-
ner. I am saying that with all due
sense of responsibility, because this
Advisory Body has no real power at
all and ha:; no power to conirol the
administration  there. So, they use
these funds, powers and privileges of
Government in an irresponsible man-
ner in order somehow to gain move
and more support for their own party
snd help it 1o install itselfl in a majo-
rity at the end of the mnext general
elections. Anyhow, this part of the
House cannot be a parly to allowing
the Government to use this—it is
not a privilege but—this nefarious op-
portunity to destroy democracy and
democratic freedoms and democratic
decencies.

In the meanwhile, even the deve-
lopment of Kerala is being dwarfed.
If only there had been a responsible
Government there it would have been
possible for them to negotiate with
the Union Government in making
their so-called one year's plan for the
first year of the Five Year Plan period
and get many of their developmental
plans accepted and get them introduc-
ed and also dovetailed into the national
plan so that the people of Kerala could
Le assured that all that would be
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possible and that could be possible
would be done such as in regard to
the development of their forests,
their fisheries, their industries, and
even in regard to the total amount of
food that could be placed at the
disposal of the people there and also
the power that is so badly necded by
the industries there. It is a noto-
rious fact that wunlike in the other
States, the industries in Kerala are
suffering from a power cut, a3 more
serious degree of power ~ul so much
s0 that most of their industrial planis
are gbliged to function only at 50 per
cent of their total capacity, if not less
than that, with the result that thou-
sands and thousands of workers are
forced to be unemployed....

Shri Vasudevan Nailr: About 50,000
of them.

Shri Ranga: About 50,000 of them
are forced to be unemployed and the
industries themselves are obliged to
pay lay-off compensation to the wor-
kers and thereby also they are running
into losses. All this is happening
there. Much of this could have been
avoided if there had been a popular
Government.

The only point that my hon. friend
and the Government could raise in
their favour is that not one single
political party could be expected to
achieve a majority. I have already
said so, and I repeat il now, that
there is no need for them to go on
waiting for some one political party
to achieve a majority. They can
have an all-parties’ Government
there. 1 make that offer to our friends
and ask them to investigate into this
matter. My hon. friend said in the
first instance that he did not krow
much about it and he did not know
whether that would be consistent with
our Constitution. On the second
occasion he said that he was going
to study it. On the third occcasion now,
God alone knows what he is going
to say. Let me give this warning to
my hon, friend as well as this Gov-
ernment. There is no guarantee that

President's VAISAKHA 16, 1888 (SAKA) Rule in Kerala 15114

at the end of the next general elec-
tions, in all the States of this country,
the ruling party is going to get a
majority. I should be very much
surprised indeed, and I should be very
much disappointed with the people,
knowing as 1 do the sense of discon-
terd ang dissatisfaction and disaffec-
lion that is prevailing in their heart
of hearts all over India, if in not less
than three States the ruling party
were not to find itself in a minority.
It would not be possible for them to
form the Ministry in those cases.
Then, what are Government going
to do? Would they like it? It cen
easily be seen from their past beha-
viour that they would not like the
communisis alone to come into power
in any of these threc or four Stater.
They would not like it. You can sce
it. They would play all sorts of tricks,
as they have been playing here in the
case of Kerala; whether they are
scrupulous or unscrupulous, honest or
dishonest, constitutional or unconsli-
tutional, they would certainly leave
no slone unlurned in order to prevent
the communists from coming into
power.

Under those circumstances, wha! is
the best thing for them to do? Would
it not be better from their own point
of view to take the opportunity under
these cireumstances to have an im-
portant say in the governance of those
States where the communists are like-
ly to come into power? If they do
not do that now, how would it
be possible for them to de that?
It they were to hang on to the
present idea that u majority party
alone can come into power and
the rest of them go beyond the
pale of political parinersi®p in
the governance of any one of the
States, how can they do that? If they
arc generous, if they are really demo-
cratic-minded they should make up
their mind here and now when in
power to do thig go that later on whenr
the communists happen 1o come into
power as the ruling party. it would
be made possible for them to become
part and parcel of the governance of
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that State by having a coalition
government. Let them start it now.
Let there be an all-party government
today having the ecommunists alsn,
right and left, everybody, as partners
in the government. If they do that
today, iater on when the communisis
achicve a majority it would be possi-
ble for them to demand and indeed 1o
expect the Governor as well as the
President to constilute & government
in which both the communists as wel'
as the Congress and other political
parties would be partners in a coali-
tion, which will be a political'y res-
ponsible democratic governan:e and
partnership, & composite  all party
ministry which we would be ab'e o
have, That is the only way we can
safeguard democracy in this country.

1 have already indicated that there
it a precedrnt existing in Switzerland
They may say that it would not be
possible for an all-parties govern-
ment to take quick decisions. What
are the dceeisions they are taking in
Kerala now? For the past two years,
they have not been able to take any de-
cision at all. Surely an all-party go-
vernment cannol be as deadened and
cannot behave as wooden as is the
case in Governor's rule. It would not
be impossible for them to make those
decisions but they should make those
decisions by consensus. The com-
munists cannot have it their own way,
nor can the Congress have it its own
way. Both of them have got to nego-
tiate and work, try to reach agreement
by mutnal discussion and understand-
ing_ It would be passible to reach agree-
ment that way and proceed: but if
they are unable to reach an agreement
on any one matter, if there I3 some-
thing which would not be agreeable
to almost all of them, the statws quo
would continue, whatever might be
that position.

In regard to forest, it has happened:
in regard to fisheries it has happened;
in regard to this power cut, it is hap-
pening. I regard to industrial deve-
lopment of Kerala., it is happening.
There is ne development today, what
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to talk of quick development, either
in the right or in the wrong direction.
I onc party alone is there jn power,
it has a'l the monopoly which it
exercises, as this government has been
exercising in an arbitrary  manner.
Nevertheless, under the other arran-
gement I propose, the government
would move, it would be dynami: and
progressive. Let them take courage
in both hands and become generous
and be willing to have an all-party
governmentl in as many States as
possible, certainly in all those States
where this  ruling party may find
itsclf later on, after the next election,
in a hopeless minority, so that they
can a'sp share in that government
later. But they cannot very well
cxpect that to happen unless they are
agreeable to that now.

Now, all these people have been
rcleased, almosy all of them. Shri
Gopalan and the other lefl commu-
nitt leaders have been released; the
Right communist leaders are also all
now putside jail, Let them invite them
instead of extending Governor's rule.
Let them agree to form a coalition
government in Kerala. If they are
not willing to form a coalition go-
vernment, do they expect us to believe
that thuy, the Congress people, are not
the enemies of democracy and the
cnemy of people's raj? Let them
take the courage and agree to form a
coalition government of all parties.
Let that government run the show
till the next general elections in 1967.
The elections have already beep held
there in Kerala, and those elected
members are there all alive; only this
Government has perpetrated a con-
stitutional impropriety in not inviting
the elncted members to take their
cath of allegiance so that they become
politically regu'ar members. Let them
invite a'l those people mnow. They
fre the real representatives of the
people and not the Governor or the
advisers nor this Union Government.
They are the real leaders of the
people. they are the real spokesmen
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of the people therc. Let them  be
called in all sworn ip and asked o
form an all-parly government in
Kerala, In  that  way alone, the
safety and progress of democracy.
not only in Kerala but in all other
states, can be saleguarded now s
well as in the future.

Shri H. N. Mukerjee (Calcutta
Central): Mr. Deputy-Speaker. 1 join
my f{riend, Prof. Renga, in our oppo-
sitition 1o the noxious  Resolution
which our friend, the Minister of Stute,
has placed beforg the House. 1 do
not have 1o flatter our esteemed coi-
league, Prof, Ranga. Buir  he  has
made & fist-class parliamentary
speveh, and yet we see in this House
u listless atmosphere, and if a techni-
cal objection s raised, we will have
Lo adjourn,

This huppens because there seems
to he an almost fatalistic conception
in somg parts of the country  that
this Grovernment being what it is, vou
cannol expect anything better, that in
relation to Kerala, this Government
has made up its ming with the uc-
complished focl, & very nouseating
fact, namely the continuation of an
uiterly undemocratic staie of things.
not because of any fault on the part
of the pevple of Kerala, but because
ouf the addiction 1o power which is the
only  recognisable passion which
characterises the ruling party in the
country today.

So we had the deleetable pectacle
of a reluctant Mr. Hathi moving this
Resvlution. He 15 a good friend of
ours; none of us ever wishes to say a
harsh word about him and he deserves
that kind of fecling so far as we are
concerned. Bup it reslly made us
laugh—at least it made mc laugh—
when he said he was very reluctantly
moving this Resolution because, like
the rest of his colleagues, he is wedded
1o democracy and parliamentary
system of government and all that
kind of thing. As I said once in this
House, like many wedded couples, our
friends of the Congress Icadership
live apart from what they are suppos-
ed 1o be wedded to. namaly democracy
and the parliamentary system,
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Mr, Hathi said that he was very
unhappy about having to move this
Resolution. Why  bring all this un-
happiness over your devoled head?
Why not do the decert thing about
Kerala® Why pursue these policies
which are the very negation not only
of democracy but also of decency?
Why go on paying for the original sin
which the Congress party committed
when in 1959, they pushed out of the
picturg the Communist Government
of Kerala” And since that time, they
have neven beep able to  have a
moment's peace with their own con-
science; sinee that time, they  have
never been able to satisfy either the
country or themselves that whal s
being done in Kerala is the right thing.

He is asking us now lo extend far
another six months the position whan
the President’s rule continues in Kerala
and he is invoking articlg 356 of the
Consitution. How long are we going
to rely upon these emergency provi-
sions of the Consitution? How long
are we going to rely on a continuation
of such ugly hangovers of the pro-
independence past, namcly section 45
and section 93 of the Government of
India Act of 1833 which were incor-
porated bodily into our Constitution,
and for which the makers of our
Constitution gave an apology that
these are transitory. temporary em-
ergency provisions which wou'd be
removed as soon as possible out of
the picture and which wnuld be
taken resort to in the most special
circumsiances?

In America we find thut alter all the
Union Government can intervene
when there is resistance to federal 1w
to the authority of the Federal Mir-
vernment, in order to maintain whaet
is called the indissoluble union of the
United States of America. but there ‘s
no provision for suspension of 'he
State Constitution by the Union
Government on the ground of failurc
of the consitutional machine. And
in Kcerala, what actually has happen-
ed thai it requires this kind of lhing,
and how long are you going to do
it* Even the transitory provisions of
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the Constitution allow for a maximum
period of three years. This Govern~
ment is continuing with an emergency

proclamation for more than three
years now. They never bring the
spirit of emergency to tasks which

need doing, to problems of food,
io problems of economic reorganisation
in their battle for economic advance,

they do not think of an emer-
genecy  spirit,  but on'y in  order
to put down the opposition to
itself, only in order to  keep this

monopoly of power all over India in-
tact, only in order to prevent any
other political party, whether com-
munist or any other, to break the
Congress monopoly of power at the
weak links which are coming up
emerging  in province after pro-
vince, only because of that they per
sist in the policies which they are
pursuing.

Mr. Rangs was absolutely correct
when he prognosticated that if ore-
sent indications are any crileria. then
in the elections 1o come in 1967 there
would be a number of States where
the Congress Parly would never con-
ceivably, if elections have any sense
about them, be able to come back in
a majority. What does the Govern-
ment propose Lo do about it? Domng
what it has done in regard to Kerala.
imposing President's rule? If it :an-
not win by the power of money which
alone it controls, if it cannot win the
voles of people because it has got nll
the monevbags on its side, does it
propose to pursue these methods?

Mr. Ranga referred very rightly to
the case of Orissa, How was it that
in late 1861 elections were held in
Orissa in spite of the objection which
1 myself, along with some of our
colleagues in this House like Mr.
Dwivedy, had gone to the then Prime
Minister to place before him? Our
objections were overruled. We had
put forward arguments which were
much more vaild and reasonable. T
can claim to say, than the arguments
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now being put forward, for noi hav-
ing elections in Orissa,

And the reasons are absolutew
patent for anybody who has eyes 1o
see. They are not able, in the coadi-
tions prevailing either in Orissa ur In
Kerala. to have a majority, and that
is the long and short of it, they are
not going to have elections,

Mr. Hathi says “Oh, the weather s
unpropitious, we cannot have elec-
tions.” In which country do we live?
Do we come from Switzerland?
Switzerland may have some politlical
models which might be pursued, but
do we live in Switzerland or Green-
land or what? This is a tropwal
couniry where there is raip and sun.
and summer and winter of whatever
sort we have gol, and we have 10
make do with our own country

Who tells Government that therc
cannolt be elections for six long
months? 1s it democracy?” In Eng-
land, in three weeks' time they can
hold elections. We are a bigger coun-
try, we are 1 more complicated coun-
iry, a more difficult country, bul for
that reason, [ am not letting anyoody
get away with the statement that for
six months vou cannot possibly have
an election. and in November natu-
rally you can wait till February, 1967.
All this is procrastination, which is
being practised with the most 'mnis-
chievous purpose. and that purpose is
something which shows up the utter
lack of scruple. the complete lack of
principle which pervades the activi-
ties of the Congress Party.

The way the Congress is  going
ghead can be seen from what Mr.
Hathi has said. He referred again to
another astrological performance of
his own and of the then Governor.
Mr. Jain, the prediction that no parly
can have a majority. On the last
occasion there was a party with 2
majority, there was a majority in apite
of the Government claiming, sn the
basis of the Governor's report, ahich
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was unauthenticated as the Housc
knew to its distress. We never like
the idea of a Governor being shown
up as having said something which is
not true, but this House did discover
that. We told Government on  taat
occasion, and we had the facts at our
disposal. that there was a majorily
on behall of my party which may
have had a small representulion in
the actual elected House in Kerala. I
had said in this House, and I repeat
what I had said was truce, Lhat we
were ready to join hands with the
left Communists to form  a Govern-

ment, and there were olher peopiv
who would have joined hands
forming a Governmenl, The Left
Communists, with  the support of
others, could muster &8 majority 1o
form a Government. They say no

party can have a majorily to form =
Government. Who has put thal idea
inte Government's head” Why should
Government col'ect an ides which is
very favourable o the continuation
of its own grip on power, and there-
by deny the people of the opportunity
of electing their own representatives”

Bul that is exactly what they are
doing
In Kerala, therefore, it is some-

thing which stinks, something which
is nausealing, which is noxious—the
principle or lack of principle which
the Government has been pursuing
for =0 long. This is @ matter which
has been said in this House over and
over again. [ do not wan! to labour
the point.

But when I see this kind of list-
lessness, this propensily towards
fatalistio acceptance, I would warn
the Government: Do not judge by
the tempor of this House. Things are
seething outside, and if you do not
sec the handwriting on the wall,
you would know it to your cost,
and vour cost, unfortunately, may also
be the cost of the country, and that
is why | am concerned that you
should drop those democratic pro-
prieties which you have no business
to discard, and that ls why there is
no reaeson for us to continue to give
sanction for the continuation of
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President’s rule over Kerala, no
reason for continuation in Kerala of
a state of things where the peopiz
of that region arc treated de jacto
as third class citizens who are depri-
ved of the opporiunities of access 10
fundamental rights in our country.

In the very satisfactory administra-
tion which the Government claims to
have set up under the President’s
dispensation in Kerala, what exaclly
is happening? At this very present
moment, the non-gazetted officers,
NGOs as they are commonly known,
arc on the war path in Kerala. They
have beep agitating for many months
On the 24th May, | understand, they
are going on b strike. They waited
for a long time, and then when the
Pay Commission was appointed, its
recommendations were disappointing,
and uptil now the only idea which
Government has in its head is tha!
the movement of the NGOs has to ne
suppressed. That is the only thing
that the Government knows, it never
applies its mind to the solution of
problems in a human and decent way.
it wants to depress popular desires
and popular feelings, and that is the
idea which it has got already in rv-
gard to the NGOs, and there again I
warn the Government that any atti-
tude which smacks of that kind of
authoritarian tyranny in regard o
the legitimate claims of the NGOs
would defest itse'f.

In relation to the teachers 1 dis-
cover that they are also going uvn @
strike. They have given notice uf
their intention to strike on the 22nd
June. 1 have got here & represenia-
tion from the All Kerala Privale
College Teachers' Association. We
discover that for a long time the col-
lege teachers in that part of our coun-
try were paid scandalously low wages.
that they had been assured that the
all-India UGC scales would be adop!-
ed from lst Oclober, 1984, and cri-
vale rollege teachers in & majoiity
would be brought on a par with
those of lecturers in Government col-
leges, but these assurances were never
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fulfilled. Now, they are pinning thcir
hopes un the Government declaration
recently that the Union Government
is ready to bear 80 per cent of the
financial burden involved in the Uni-
versily Grants Commission's  schems
regarding the latest  pay-scales  for
college teachers, and they are clmm-
ing that since Kerala is under Presi-
dent’s rule this pay revision shwould
be given effect to at vnee withoul any
delay. This is the kind of [feeling
which is germinatling in Kerala, this
ig the kind of grievance  which has
overtuken the most sedale sections of
the population. which are threalvning
to take resort to strike if their de-
mands are not accepted.

14 hrs,

1 know that for a time there was
in Kerala so much despair and dep-
ressiuon thal some people had come to
think that perhaps politizal stability
was a kind of goods which were be-
yond the reach of the people of
Kerala, and some people might even
have welcomed President's rule. 1
have even heard of talks, which were
not really representative of the feel-
ings of the people, that if this insta-
bility continues, & part of Kerala can
go to Mysore and a part to Madras,
as it used to be before, and we can
at least be restored our constitutional
rights of cilizenship of this country,
whether in one State or the other
That of course is an idea which can
no longer pass muster becaus: the
people of Kerala have gol their uwa
provinee, where they have their ow:s
language which they love dearly and
which they cherish for very right reu-
sons. Bul on account of the continu-
ously manipulated political instability
there was a feeling growing amongsi
sections of the people that possibiy
one might never get any results by
having these elections held from Lime
to time. Bul nearly a year's sxperi
ence of President’s rule, the antire
prople today are feeling that they
should have and must have a demu-
cratic sel-up a8 soon as ever that is
possible.
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Then, as Shri Ranga huas  already
suggested, the advisers at  'he top
buresucratic hats are having a heyday,
Basic pulicy questions are being ducid-
ed by the people who should mercly
be the implementing agency and no
more thap that. All parties includug
the Congress party in Kerala, T un-
derstand, have recently criticised the
Government  for making changes in
the system of reservations for b
ward classes i technical and educa-
tiona! institutions. T understand &lso-
1 am speaking subjeet to correction—
that the Governopy made a s=tatement
that he hud every right to take pulicy
decisions. [ am amazed 1uv  hear of
this kind of thing. We are told whal
is being done or is sought 1o be done
by the Purliamentary Commitice on
which some of our colleagues here ia
the House are members, along with
the Ministers concerned. What aboul
this Parliamentary Committee?  Who
makes the policy devisions? Why s
it that the Governur <laims that he
has the right, as 4 nominee of the Presi-
dent, tv make pulicy decisions? As
a Member of Parlinment who  does
not belong to this  Parliamentary
Committee, I have been saying in this
Huouse repeatedly, what about he
work of this Parliameniary Commit-
tec: why dont we get reports of this
Parliamentary Committee? It iz a
Committee just as we have the Esti-
mates Committee. the Public Accounts
Committee and the Commitice on
Public Undertakings. and the Punjabi
Suba Commitiee All these are orgi-
nisations which report to Parliament.
Where are the reports of the Kerula
Committee? How is Parliament look-
ing after Kerala? How is a modicum
of democratic representation being
offercd to the people of Kerala? How
is it that a Parliamentary Committee
functions in such & way that from
lime to time we read reports in the
papers. saving that the Oppusilion
Members, perhaps with some Congross
Members also, are walking out of the
meelings of the Parliamentary Com-
mittee because of the atlitude of the
Home Minister., which was by no
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means satisfactory to the interests of
the people of Kerala? But this kind
of thing goes on, and the Parliameu-
tary Committee is perhaps functioning
in a siluation where it is bound hand
and foot and does not funclion .n an
atmosphere where the wind blows
freely and where the cobwebs of pre-
judice could be removed because of
the wind blowing freely, and this is
not the way in which we can have
anything like a decent democrtic set
up in vur country.

Thercefore, 1 feel that this ropeated
continuation of an emergency silua-
tion cannot be tolerated.  We o fuedd
that this continuation of President's
rule over Kerala which  amounfs in
the people of Kerala being deprived
of their citizenship rights altogether,
is nut a matter which could be com-
promised. We say. if In regard fo
Orissa in 1961 that kind of decision
would have been taken—Orissa is pos-
=ibly more subject to rainfall than
Kerala, with heavier rainfall—if that
van be done in Orissa, 1 do not see
why an clection cannot be held in
Kerala. In Kerala, if elections ure
held. there is no doubt as to the re-
suit. Shri Ranga had already refer-
red to our hon, friend and colleague,
Shri Gopalan having returncd 1o this
House. He has referred very rightly
to the idea which Government were
trying sedulously 1o propagate {il] the
other day, that these left Communists
whom they have put behind the hars
—though having nut one of them tricd
for one single instance of dercliction
of duty—were traitors to the country,
and that the Government are now
bound to eat their own words and let
them off unconditionally because their
argument about the left Communist
being traitors to the country has nol
gol anything like a fool to  :tand
upon., It is a completely fabrizated
statement of which Shri Nanda, as
the Home Minister, ought (o have
been thoroughly ashamed; but it is a
good thing that at long last, they have
been constrained and compelled by the
foree of popular pressure to rriease
the |eft Communists. If the alections
were held, naturally, tbey would
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have come back with a very large
proportion of membership, and there
is no doubt about that. [ want to re-
peat the same thing that Shri Ranga
has said—about the utierly scandalous
phenomenon of the last  Legislative
Assembly, which was dissolved even
before it had the gppurtunity of cun-
ing together, of making the oath or
the affirmation, of meeting each -ther
and of really and truly forming them-
selves into a body corporate., Even
before they could become a body cor-
purale, they were dissolved. That
kind of thing has becn practised for
lar too long. It is utterly undigni-
fied, utlerly unjustified and utterly
undemosratic; and this praclise
guing on for such & lenglh of time
that the country cannol possibly tole-
rate i1, but like the Government of
the present day, possibly we have (o
tolerate so many noxious things,

Since the elections are nul too (ar
away. Government should find out
how the temper of the prople is being
formulated, how the grievances of the
people are today coming up in such
large numbers. This  Government,
the way il is functioning, will never
be able to continue in the manner in
which it has done sg far. That is the
only streak of hope and light that T
see in an atmosphere of gleom and
listlessness. This Government =
happy to capitalire thal jisticssnuess:
and darkness which pervade the
country’s political atmosphere from
time Lo time. It does not sce Lthe rain-
bow in the rain; and that is the hope
that people have of driving this Gov-
ernment out of power in many State
in the next elections and this asction
of the Government is only an ineici-
tion of its complete inability to con-
front the people and approach them
in any kind of human, decent, demo-
eratlc manner.

Shri Ravindra Varma (Thiruvella):
Sir. 1 rise to support the moticn that
has becn moved hy the Minster of
State in the Ministry of Home Affairs

An hon. Member: Is he supportinu
it?
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Shri Ravindra Varma: [ support it,
snd I hope that that word has the
same meaning for him and myself. I
support the motion not because 1 be-
lieve that the President’s rule is a
substitute for popular rule in Kerala
or in any other State. I share the
feeling of my hon. friend opposite,
Shri Range, as far as the need [or en-
suring a popular povernment is con-
cerned. We are all devoted to demo-
cracy and it is not necessary for the
hun. Member opposite to remind us
that our Constitution is  based on
democracy and the rights of the peo-
ple 1o administer themselves  which
are en.hrined in the  articles of the
Constitution.  The  history ol the
Indian Nationu] Cungress, Lhe history
of the elertinns that have hees held
in thie enuntey, the exeaplary man-
ner in which our  povernment has
wven evidenee of its devolion i, the
fundamental rights of the  people.
would convinee any  dispassionate
student of the deep devotion  that
Members on this side of the House
hove 1o the eanons and the practices
of demoeracy .

My hon friends opposiie, Profes-
s IRI‘IH;.‘,:! and Professor Mukerjee —
twn professors—treated the House tu
very erudite  discourses  on the de-
n-unds of demoeracy on the people who
are in authority. T shall not question
their devolion to the couse af demo-
cracy. But I am afraid that in thair
anxiety to eriticise the  Government,
in their anxiety to use the Govern-
ment as a peg o hang all their aspi-
rations and their aspersions on, they
did not try to do justiee to wuth ju
every thing they sald.

Sir, Prof. Ranga castigaled the gov-
crnment and said that the Govein=-
ment had shown that they were
willing to conduct elections only if
they wore confident that the Cengress
would come 1o power. This is an
old burden thai he has been singing
in this' House, for which tl'ere is no
evidence or proof, My hon. friend
from Khargone knows that in Kerala
elections have been held and parties
other than the Congress have sezured
majorities At that time, thos®
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partiecs were not prevented from
forming governments there. My hon.
friend is very much interested in
Kerala today. He certainly knows
that in the past there have been non-
congresg governments in Kerala not
once, but more than once. There
have been other States too in  which
parties other than the Congress have
come to pewer. How then can it be
said on the floor of this Huuse, how
then can the hon. member opposite
expect the House to believe him when
he says that the congress will order
elections only if it ¥ sure that it will
come to power?

1 wish to remind Prof. Hanga and
critics on the other side that, actually,
the  clections in Kerala took place
when the emergency was on. It was
open to this governmenit and  this
party to suy: “There 15 & grave emer-
gency in this country, We ave fiiing
the threat of aggression. Let us  not
therefore have gleclions; let the Pre-
sidnt’s rule continue™, Bul that was
not the attitude which this govern=
ment and this party took. On  the

wihier hand, the government said, we
chould have elections,  Thete  was
c'ecticn,  What was the reseh™ Un-

wirtunately fop us, and for 1he uppo-

sition patties, no  parly  socuced  a
rrajority My hor. friend opposite
wha spoke before me sad it he

belicved that one of the gmrties oid
soctre a majority. 1 am afraid ihere
i lapse of memory that is afflicting
him. Otherwise, he would no have
=0id that any single party secunmd a
majority. 11 was found tha! nol only
did no single party securce ; majovity
but no combination of parties could
command & majority. Tt was in those
vircumstances  that  the Governor
found that be had no option but to
recommend to the President thay the
Assembly shou'd be dissolved and the
President should take over thy admi-
nistration of the Siate, us  provided
for in article 356 of the Constitution.

Sir. Prof. Ranga was very vehement
in his eriticism of the government
for their attitude to the left commu-
nists. In fact. Sir. I found today that
two poles were gravitating Lo each
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other. The House was treated to an
unsual, abnorma] spectacle of Prof.

Ranga and Prof. Mukerjee speaking
almost with the same voice. I do not
know; I have heard it said that adver-
sity makes strange bed fellows. I am
nol suggesting that they have jump-
ed inte the same bed bul they are
suffering from the adversity of being
out of power ang this is what i3 pro-
mpting them to fling such allegations
at the government, though both of
them in their own hearts would not
bulicve what they are actually telling
the House,

Sir, It was said that the government
tried 1o secure o omg uql‘]tv by putling
the jeft communists in prison. There
can be no greater travesty of truth
than this. 1 am surprised that a dis-
tinguished member of  this  House
like Prof, Hanga could have induiged
in this casuistry., He said the  left
commums=is were pul in prison, cice-
tions were held and they were re.
turned by the people. Was this an
action which the government ToLk
opiy in Kerala?  When the govern-
nrent had evidence to conclude that
there  was gomng  to be an altempt
matle 1o disrupt 1he  economic and
mdustrial hfe of this country, which
would adversely affect the defence
cflorts of this country, government
had w0 wer 1w protect  Jaw  and
order, The White Paper which wux
placed bLefore the House Dby the
puvermanent was  discussed Ly ke
liouse  ai that ume. When the rov-
ernment, therefore, came 1w Lhe con-
clusion that there was enough  evi-
dence to believe thal there was »
move W slart subversive  aetivities.
the government took action. It was
mot confined to Kerala alone. The
left communists were arrested  all
over the country, How then ean it be
said that they were arrested and put
in prison only because the gouvern-
ment wanted to secure a majority?

It was said that the people reurn-
ed them to power, thereby zhowing
that they did not approve oi the
Government’s description of ihe acti-
vities of left communists us lraitrous.
I wish to remind the hon. mrnber
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that we did not fight the election va
this issue. The election in Kerala,
s» he should know as a student of
democracy, was conducted to enable
un Assembly 1o be elected. an  As-
sembly that would constitute a gov-
ernment. A guvernment which is to
be in power for five years does not
depend purely on the queslion whe=
ther the lefl communists’ aclivilics
were to be condoned or condemned.
For him, therefore, to turn up in the
House and say that the [aci lhat &
few left communists were ejccted by
the people meant that the prople
repudiated the allegations that the
government had tp make abuut their
suspected activilies is something that
does not hold water, and  certuinly
does not do credit to a distinguished
member like Prof. Ranga.

changed
had

Sir. he suid things have
todany and the government has
to eat its words. 1 do nol  know
where Prof. Hanea =aw the govern-
ment eating its words,  Government
has not said that what was suspeeted
at thal timg was based on false infor-
mation. On the other hand, what has
been smd s that cenditions have
changed and that denger of immediate
ageressinn on ihis country has reced-
ed. Therclore, a situalion has  heen
created in which it is pussible for us
s take more nsks than we could take
in the year when sction was taken on
the left communists All that has been
said, therefore, i that the  situstion
hag improved 1o the ¢xtent that more
115ks can be laken today. Nothing
has been said from this side for him
to say that the apprehensions about
the intentions of the left communists
have changed.

Prof. Ranga made almost ; pathetic
reference o what might  happen  in
the next elections. I can understand
that the next clections are an obsvs-
sivn with him. He and Prof, Mukerjee
said, what is the guaranive that the
government will not perpetrate the
. same sin uf the ruling party does not
* pecure a majority in other Stales as
, well o the next elections? In  fact,

Prof Ranga indulged in a Iittle bit of
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astrological exercise, which is not yn-
heard of in Delhi and said he believed
that in many States the Congress
might not secure a majority. I do not
want lo eross swords with him on his
astrological proclivitics. Maybe the
raling party does not secure a major-
ity in one, twg or more States.  This is
not the first time that hon. members
opposile have expressed this hope and
this may not be the first or last time
that this pivus hope of theirs is be-
lied by the electorate of our country.
He said. in many States the Congress
may nol get an absolute majority or
working majority, therefore, we
should think in ferms of a coalition
government. This is not the first lime
that Prof. Ranga is making this sug-
gestion. He is consistent in making
this suggestion. He has,  therefore,
recommended that we should adopt
the Swiss model. It is very clear that
the Swiss model cannot apply to one
State only. I, in the future, it is
found that therce is a multiplicity of
political parties. that no party can
secure & majority and no combination
of parties can assure a majority for a
stable government, then certainly it is
a new situation, which will have to
be analysed by the whole country,
not in refernece to Kerala alone. It
cannot be that there is a Swiss type of
Constitution which applies to Keraln
and a British tvpe of Constitution
which applieg 1g States in which the
Swatantra Party or the Communist
Parly hopes o come to power.
Professor Ranga gave us a  warning.
He said that because you may have
to come on your knees and secure, the
support of the other parties since you
may not gel 5 majority, and because
you may have to share power to bz in
power, why not hand over some of the
power that you have today. When
thy argument is put in the crucible
and melted it means this: we our-
selves are not sure that we will se=
cure a majority anywhere. but we are
sick of being in the wilderness for
15 or 18 years; plcase, therefore,
agree, because you are in adversity in
one part of the country, that all over
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the country you will allow us a finger
in the pie.

He referred to many other questions,
It is a fact that Kerala is guffering
because there is ng popular govern-
ment, especially when the Plans are
being formulated. 1 began by saying
that 1 du not believe for one moment
that the President's Rule will be a
substitute for popular democratic rule.
But a situation has arisen in the State
where it is found that there is no
reasonable chance of any party gecur-
ing a majority if the elections are
held tomorrow.

1 would like you to consider tar
ring in the voice in which the hon,
Members opposite spoke about the
need for an  immediate election: |
found that thy usual timbre was mis-
sing in their voice when they demand-
ed an immediate election.

It is true that the State of Keraln
hax been suffering in many ways be-
cause of the fact that we have not.
had the benefit of a stable government
that many other States have had.

My hon. friend, Professor Muker)ce,
referred to the dismissal of the Com-
munist Ministry as the original sin.
I do not know which pontiff described
it as the original sin. He said that
these are the wages of sin which are
being paid out tg the Congress, that
it 18 the ghost of the infanticide that
is haunting the Congress. Now [
would like 10 remind  Professor
Miuikerjee that after the Communist
Government was dismissed for groes
violation of democratic norm i
of Eehaviour, there was a Govern-
ment in the State and the Assembly
went through almost its whole term.
There was g Government which was
in power for more than four and &
half years, and it was only a few
months before its term expired that
because of some unfortunate develop-
ments lhe Assembly had to be d's-
sulved. Therefore, to say that the
wages of sin are being paid out to the
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Congress is to say something which
is not borne out by the facts of his-
tory.

Sir. 1 shall not refer in defail to the
other matters that Professor Mukerjee
referred to, gbout the NGO strike, the
Pay Commission's recommendations,
the plight of the pour college teachers
and 50 on, not necessarily because I do
not agree with him but because ] be-
lieve very soon this House i going
1o discuss the budget for Kerala, and
at that time I will have an opportanity
to deal with these questions.

This reminds me of what Professor
Runga pointed out about the way pub-
lic money is bheing squandered i
Kerala.  All of us ave very much
concerned about the manner in whivn
the funds of the excheguer are spen:.
But was he right when he said that
there is no control &t all. that 1t was
a purely bureaucratic exerciser  The
pudget for the State of Kerala
adopted by this House. and he cannot
ignore this fact. Not only the budgel
of Kerala is adopted by this House,
but the Public Accounts Committee i
this Housy has on more than one
ocecasion scrutinised the way expendi-
ture is incurred by the Government ul
Keralu, even when there 15 ng populay
Ministry in Power,

Bhri Sham Lal Saraf (Jammu and
Kashmir): Legislaturg also.

Shri Ravindra Varma: Yes, Legis-
Jature too. 1 am thankful 1o my hon.
friend for adding 1o what I have said.
Therefore, it is clear that one cannot
say that there is no parliamentary
control uvver expenditure in Kerala.

Sir, Prof, Mukerjee referred to the
rolc of the Parliamentary Consultative
Committee. T think I would agrec
with him, not necessarily for a change
that the reports of the Parliamentary
Consultative Committee  should  be
placed before the House, but in view
of the fact the scope of the work of
the Consultative Commitlce has  ex-
panded by common consent. It has not
expanded by virtue of any amendments
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to the statwtory provisions or an Act
bat it has expanded because the:
present Home Minister and those who
are in charge of running the Home
Ministry have realised that when the
Presidential Proclamation extends for
# long period of time it is necessary
lo have some sort of a  machinery
which will enable the representatives
of the prople fo bring up for conside-
ralion matters of urgent public import-
ance, It is, therefore, well-known
that, unlike the previous Consultative
Cummitiees. this Consultative Com-
miltee has discussed practically pvery
matter affecting thy. lives of the peo-
ple 1n that State.

My hon.  friend., the member fur
Quilon, for example, will recall that
even the appointment of the Viees
Chancellor was discussed by (his
Commitive, No one can gams'ny the
fact that the dwscussiong in this Con-
mittee, though they are technically
infurmal, have led 1o a series of steps
being taken by thy Government which
have corrected some of the mistakes
that are bound to oceur when there 1s
no popular government.

1 do believe that this innovation,
this ¢xpansion of the scope of Lhe
work of the Consultative Committee
hay proved to by a corrective which
was needed. [ shall not take mors
time of the House, but I would like 1o
say in the end that because of the
sircumstances that prevail in Kerals,
there is no option for us but to re-
commend that the President's Procla-
mation, taking over the funclions of
the Legislative Assembly of the Stat
under article 356, be continued. |
therefore, support  the  Resolution
moved by the Home Minister.

Shri A. N, Vidyalankar (lloshiapuri:
Mr. Deputy-Speaker, Sir, 1 entircly
agree with the previoug spraker that
al present there is no option but to
support the Resolution that the exist-
ing Presidential Rule ghould continue
for a further period. Having said that,
1 only desire 1o make il clear that |
dn not like that the President's rule
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should be used in such a common
manner and that we should lovk at it
from an angle of polilical expediency.

President's rule wag imposed earlier
in some other States also. I come from
Punjab, where also President’'s rule
was imposed once. So glso in PEPSU.
Even now there is quite a lot of talk
of President's rule being imposed in
Funjab, not because the democratic
machinery has actually failed there
but because we looked at certain pro-
blems from the point of view of poli-
ticul  expediency, When a  political
party is in majority in a Legislature,
as the Congress was, I do not thirk
there was any vulid ground for the
imposition of President's rule only to
solve immediate  difiealtios dug 1o
inner party conilicts.

If we cherish demoeratic values and
we were wedded to democratic values
genuinely, we  shoulg feel deepiy
concerned and pained when we had to
impose President’s rule and we had 1o
suspend normal working of democratic
institutions,  Democracy reguireg o
specal elimate for its functioning,  If
the representatives of the people were
in doubt whether they could excreise
fully their rights at a time of difficu.-
ties, 10 they thought that it was nol
fur them to solve the problems,  and
it was the headachc of somebody else,
who could applv the eorrcetives, then
democracy cannot prosper gr function
i such a set-up. The representatives
uf the people should always think thaet
M is they und they along who could
solve the problems even when there
is & break-down of demoeracy,

In the Constitution there were no
provisions for President's rule or any
provizion for cxercising  execulives
auhtority, what would have been the
nosition? Suppose a situation arose in
Enpgland whrre ng party had o majo-
vity or the majority of the party was
precinious, only a difference of one
or two members, what would they do”
They would order re-elections by ask-
ing the King or Queen to dissolve the
Parliament
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Mr. Deputy-Speaker: The hon,
Member may continue his speech the
nexit day. We will now take up non-
official business.

14.30 hrs.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EicHry-EiGHT REponT

Shri Shree Narayan Das
bhanga): Sir, T beg 1o move:—

(Dar-

“That <his IHouse agrees with
the Eighty-eighth Report of the
Committee on Private Members'
Bills and Resolutions presentod
fo the House on the 5th May,
1966."

Mr. Depuly-Speaker: The question
is:

“That this House uagrees wiin
the Eighty-vighth Report of the
Committee on Private Membere
Bills and HMesolutions  presented
1o the Houw on dhe 50 LI,
1965,

The moton wos adopred.

S—

14.30: hrs,

RESOLUTION RE: PROCLAMA-
TION OF EMERGENCY 1) DE-
FENCE OF INDIA ACT--eontd,

Mr. Deputy-Speaker: Tne House
wil] nuw take up turther discussion
of the foliowing Resvlution meved by
Shri Surendranath Dwived orn the
22nd April. 1966

“This House calls upon e
Governmen: to take steps to re-
voke the Proclamation of Emer-
geney and 1o repeal the Defoawe
of India Act without dela.:”

Time taken ig 14 minutes, 1 hewr and
46 minutes are left. Shri Drviveds pay
continue his speech.

Shri Sorendranath Dwivedy (Ken-
drapara): Sir, when 1 wasz speaking
the other day. T was pointing  out



